IN THE CENTRAL ADMINISTRATIVe TRI BUNAL
PRINCIPAL BENCH
NEW DELHI

CiP=217/95 | Date of decision 12.10,1995
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Hon'ble Shri N.V.Krishnan, Acting: Chalxman
Hon'ble Smt.lakshmi Syamirfiathan, Member (J)

Shri Harivansh Prasad Teuarl

S/0 Shri N.P.Tiuari,

Night Watchman, :
0/30 the Dy,Chief Controller of txplOSLJe,
Govt.of India, txplosive Department,

North Circle, .Agra, UP

: . ee e Applicant ‘
(By Advocate Shri Shiv Sagar Tiuasri )

‘VS.

1« Union of India through
Secretary, Ministry »f Industries,
- Govteof Idia, Central Sectte, New Dslhi
through

Shri fam Prakash,

Dyo.Chief: Controller of Explosives,
“Govt.of India, Jeptt,of LXplOSlUGS,
North Circle, Agrg (U P.) ,

see Raspondents

O R D E R (ORAL)

(Hon'ble Shri NeV. Krishnan, Acting Chairman )

e have heard him. Contempt is alleged
against tte para 6 of the order dated 6.12.1994,
Admittedly, the payment has been made upgo 20,2.1990,
Applicant is sggrieved on two grounds, He states that
the computation aof errtime'is Qrong, He Fuffher
states that he should have beén'paid auertiﬁe for
the period much beyond 20-2-1990 as he is still
working, We have he ard him, These do not amount to a
contempt;_ If the applicant is aggrieved by the rate
of overtime, it is open to him ‘to challenge it in
a separats U.A, Earller arder did not indicate specific
amount at which uuertlme shouldbe calculated, It enly

indicated that it should be at the prescribed rate,

2. ‘ Likeuise, eaflier ocder directed that the

OTA should be paid till the applicant continues to
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per form such hours of duty in excess of 9 hours in a day
or 48 hours in a week, He was eligible to get GTA, The
question 'as to the period upto which it was payable

was not determined by the court, Therefore, the question

of contempt does not lie if it is restricted to 20.2.50.

3 In the circumstances, Contempt petition is

dismissed, It is open to the petitioner to challenge

' the orders pased in ssparate proceeding;

Lkl Dol %/“? i

(SmteLakshmi Swaminathan) NaVe.Krishnan )

Aember (3) Acting Chairman
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